Retrenchment in
E.M.E. Workshops
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Mr. Speaker: Any other signatory?
Shri Priya Gupia rose—
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Shri Priya Gupta (Katihar): It is a
fundamentally important point.
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Mr. Speaker: Was there an agree-

ment to keep these workers for any
specified period?

Bhri Y. B. Chavan: There was no

question of any agreement as such.

Mr, Speaker: Papers to be laid on
the Table.

Shri Priya Gupta: Could I ask for
one clarification regarding the finan-
cial implication and economy?
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PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER THE CUSTOMS ACT
AND THE CENTRAL EXCISE AND SALT AcCT

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): Sir, I beg to lay on the Table—

(1) a copy each of the following
Notifications under section 159
of the Customg Act, 1962: —

(i) G.S.R. 223 dated the 13th
February, 1965.

(ii) G.S.R. 224 dated the
February, 1965.

13th

(iii) G.S.R, 252 dated the
February, 1965.

20th

[Placed in Library,
3900/65].

See No, LT-

(2) a copy each of the following
Notifications under section 159
of the Customs Act 1862 and
section 38 of the Central Excises
and Salt Act 1944, making cer-
tain further amendments to the
customg and Central Excise
Duties Export Drawback
(General) Rules, 1980:—

(i) G.S.R. 225 dated the 13th
February, 1965.

(ii) G.S.R. 226 dated the 13th
February, 1965.

(iii) G.S.R. 248 dated the
February, 1965.

20th

[Placed in Library, See No. LT-

3910/65].



